T Ho Elo Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

AT
EXTRAORDINARY
urT [I—EvE 4
PART ITI—Section 4
putcatl-R oo
PUBLISHED BY AUTHORITY

€. 299] 73 feoeht, Fewfaar, e 27, 2017/9090 5, 1939
No. 299] NEW DELHI, THURSDAY, JULY 27, 2017/ SRAVANA 5, 1939

Tt et FRreafaeme
(¥ RafRE)
Frfere=aT
areya, 9 94, 2017
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. TEuw-01/Tael/2000-11/12.— 7=t et faratammer srfarfe=s, 2006 &t gmr 22 (i) T2 F1T 10 %
e
Trstta et fersafaemeas & =amares S & grafead w10 § gerad w7 =T

TIHATT ITaLTT GOTTara Iraem=

EERIENIERIE] 10 (1) =rrrers ferfertee gaeat & = S, W =0 T 8 -
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(xii)y  Ferafd g AT (2 F3FT)

(xiv)  FHTACT TETd % ALY 9T &7 Tg-STha? ST aammeTet 7 g1

(xv) g wETEETedt & o9 g TT=TEt # FEEd agia § feraia grer afgar
(weTfar=me= it "@eraar FF At &) F arem 97 79T gr |

(xvi) =T FiFe, FE T UF ATRGIT F AT FIT AT UF TAATT F FATIA FIRT
artaa grl feq afe F1E aiae ATRTT TLTA/IUTETE g1 AT BT AT IHhT/IHHT
fafer afaem & arterfasor/== ffeer w2 o SR |

(xvii) T FEeTIF TEET ST TR0MTAA TR Al (ALTHTAT % Teqeq FIT 700 g

(xvii)  FEATETE FIRT ATIHG AT AFATAT HT TA AT FA ATl A U g o
frere =t I=RT, ATIoS, AT €69, 9% UF F0 a7 7 g |

(xix) st Wit Freafaemes s g9 s Matta = afaf@fer

(xx) TSt e STEATTE HH FT U (AArrad St |

(xxi) TSt T FHATLT 65 &1 T Sartag Sraeie |

1.4 FATIEOfq, FAafa, THGATTS, T TIET, G T & TIET, TTeATTF 69 UF fAeq0rae
FHAT T T FISHL ATATAT F AT TH TGEIT HT FIARTA q 19 a9 FHT AT |

1.5 SATATAT i T35 15 FIEAT Al IUTEATT F HRA T ZAIT |

IT. TATE q1ET, FF qr=a

[ BRTaH-111/4/3|T./161/17]

RAJIV GANDHI UNIVERSITY
(A Central University)
NOTIFICATION
Doimukh, the 9th June, 2017
The Court

No. ADM-01/SB/2000-11/12.—Under Clause 22 (1) of the Rajiv Gandhi University Act, 2006 and Statute 10.

Draft Amendment to Statute 10 of Rajiv Gandhi University relating to the constitution of Court

Existing
Provision

Eleven
members
of the
Court shall
form a
quorum for
a meeting
of the
Court

Provisions after Amendment

10. (1) The Court shall consist of the following members, namely:-

@
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

(xiii)

Chancellor

Vice-Chancellor

Pro-Vice-Chancellor

All Deans of Faculties

All Professors

Dean of Students’ Welfare

All Heads of Departments who are not Deans and Professors
Registrar

Finance Officer

Controller of Examinations

Librarian

Proctor, if any

Nominees of Vice-Chancellor (2 members)
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(xiv) Two Associate Professors who are not Head of the Departments by rotation on the basis of
seniority.

(xv) Three Principles of affiliated colleges by rotation, according to seniority which shall be
determined by the date of establishment of the colleges to be nominated by the Vice-
Chancellor.

(xvi) Two members of the Parliament out of which one is to be nominated by the Speaker of the
Lok Sabha and one by the Chairman of the Rajya Sabha. However, in the event that a
Member of Parliament becomes a Minister or Speaker/Deputy Speaker/Lok Sabha, her/his
nomination/election of the Statutory Body shall be deemed to have been terminated.

(xvii) Three members of the Legislative Assembly shall be nominated by the Speaker of the State
Legislative Assembly of Arunachal Pradesh.

(xviii) Four members representing learned professions and special interests including
representatives of industry, commerce, trade union, banking and agriculture, to be
nominated by the Visitor.

(xix) One elected representative of the students of Rajiv Gandhi University Student Union.

(xx)  One elected representative of the Rajiv Gandhi University Teacher’s Association.

(xxi) One elected representative of the Rajiv Gandhi University Employees Association.

1.4 All members of the Court other than Chancellor, Vice-Chancellor, Pro-Vice-Chancellor,
Ex-Officio-Members, Member of the Student’s Union, Teacher’s Association and Non-
Teaching Employees Association shall hold office for a term of three years.

1.5 Fifteen members of the Court shall form a quorum for a meeting of the Court.

Prof. RACHOB TABA, Registrar

[ ADVT.-III/4/Exty./161/17]
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